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MADHYA PRADESH ACT

Bc it mcted'by the Madhya
of. Indla as follows.

Short  title, 1. Q@) Thls Act may be called the ‘
extent ~ and  Adhiniyam, 2005. ;
commencement.

; (2) It shall extend to the whole 04

3 shall ‘come into forcc‘-
notification, appoint

Definitions. 2. In this Act, unléss the context otherwise requires,—

(a) “annual value of mineral-beaﬁng land” in relation to a finanicial year, means one-half
of the value of mineral produced from mineral bearing land during the two years
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 hereinafter provided. :

‘may be fixed for different mineral bearing land :

neyew TWiYE, fAiw 31 9 2005 206 (5)

years immediately preceding that financial year, the value of mineral being that

as could have been fetched by the entire production of mineral during the said t
two immediately preceding years, had the owner of such mineral bearing land

sold such mineral at the price or prices excluding the amount of tax, fec, duty,

royalty, crushing charge, washing charge, transport charge or any other amount

as-may be prescribed, that previled on the date immediately preceding the first

day of that financial year. ' ; s

Explanation-L.—Where different prices are prevailing on the date immediately p
the first date of that financial year for different grades or qualitics of mincral,
the value of mineral of each grade or quality produced during the two
immediately preceding that ﬁnancaalyearshall bedctmmned accordingly. -

Explanation-IL.—Where no prices of mineral are available on the date immediately
preceding the first date of that financial year, the price or prices of mineral shall

be determined by the State Government, in such manner as may be prescribed;

(b) “competent authority” means the auﬂnoﬁti'f asmay be pmcrlbed.

(©) “appelate authority” means the awthoriy as nay be preseribeds
(d) “coal bearing land” means any land acquied or declarcd as such from time to time
‘under any law for the purpose of ob A 2

' bears minerals, as defined in clause
rals (Development and Regulation) v
ing on mining operation and includes : 5

- (¢) “mineral bearing land” means any land
. (a) of Section 3 of the Mines and

Act, 1957 (67 of 1957), and held for

coal bearing land;

(g) “tax” means the rural infrastructure and t),'bads H§S{élbpmcnt tax levied under ‘-

Section 3; and

(h) “year” means the financial year.

A8, (1) Di'and Fo omimencemént dF this Act, here shall ‘be Tevied and collected a Levy of

rural infrastructure and roads development tax o mineral bearing land in the manner ;

2) The rural infrastructure and roads development tax

bearing land at such rate, not exceoding twenty pere
bearing land, as the State Government may, by notificat

d, there

Provided that where in case of any mineral bearing ther
for levy of |

consecutive years or more, such land shall belmﬁe
be prescribed : 0

. Provided further that the State Government shall 1 enhance the rate oftaxin respec
any such mineral bearing land more than once during any period of three years, <t

(3) The State Govern:uent, before fixing the rate of tax under sub-section (2), shall appq nt.
a committee, 1. such manner as may be prescribed who shall recommend to the State Government
the rate at which the tax m .y be levied. S

- (4) Every notification issued under sub-section (2) shallbc laid on the table of the Legislative g
Assembly. R Yy
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Payment and
recovery of tax.

Appeal.

Apﬁﬁintment of
persons to assist

co)npetent
authority.

Separate head of

account for tax
proceeds.

Utilisation of tax
proceeds.

4. (1) The tax payable under sub-section (2) of Section 3 in respect of mineral bearing land
shall be paid by the person, who holds such land, to the State Government i cuch manner, at
such interval and by such date or dates as may be prescribed: 3

Provided that where any person ho]ds mineral bearing land for mdrcith t
tax shall be paid by him in such manner as may be determined by rulcs na

2 Evcry holder of a mineral bqanpg land shall be liable to pay, by
of payment of tax payablc by him under sub—sectlon (1) for any period by
amount not exceeding three ﬁmes of ﬁle x 50 payable by him for that p

(3) The tax payable undcr subsepnon {1) shall be assesscd by thc
the prescribed manner. :

(4) Recovery of tax as.sess‘e‘q
found to have been paid in excess
be prescribed.

(5) The amount of tax asse
paid, shall be recovered by the comp:

it is satisfied that the appellant had.
said period:

6 (l) ‘The State Govemme
the competent authonty ;

(2) Any powers, duties or
person appointed under sub-secti
prescribed. -

7. The proceeds of the tax shall be
which shall be administered in suc

development of infrastructure and roads in rural areas, with spemal emphasis to backw"
and mining areas, for which, the State Government shall take appropriate measures by drawmg

up suitable infrastructure development programmes.
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= The competent authority and every person appointed under sub-section (1) of Section 6 Competent
o suthorized to discharge the powers and functions of the competent authority under this Act :::homy e
8555 be deemed to be public servants within the meaning of Section 21 of the Indian Penal Code, bl

~‘.~ : v to be public
J (45 of 1860). servant.

i £0. No suit, prosecution or other legal proceedings shall lie against the State Government Protection of
- ©¢ competent authority or person appointed urder sub-section (1) of Section 6 or the appellatc  2ction taken in
~ awthority in respect of anything which is in good faith done or intended to be done in purcuance §°°d fith.
- ©f provisions of this Act or rules or order made thereunder. P Tl

-

s gy TS

11 (1) The State Government may, by notification, make rules for carrying out the purposes
of this Act. by ey s . 7 :

(2) In particular, and without prejudice to the ggxi'e‘fality of the foregoing powers, such rules
may provide for all or any of the following matters, ~na{nely:——

(2) In the matter of determination of annual value of mineral bearing land under clause
(a) of Section 2; : S

s W 2 (b) Appointment of competent authority under clause ) of".SééﬁOn 2;

(¢) Appointment of appellate authority under ;.ﬁlguse_ (c) of Sccti’(m 24

~ (d) Determination of tax under proviso td't';ﬁub;s’eii‘tiéh“(Q). of Section 3 in respect of
mineral bearing land in which mineral has not been produced;

& ; g (e) Appointment of committee under sub-seg’t‘;if)é (3) of Section 3; ;

£ ‘ (f) Submission of returns and other i‘e'le\{zilji %fo’i‘m&tion as may be necessary for the 5
78 purposes of sub-section (1) of Section'4; - i S

(g) Payment of tax where person holds. mi gralbeadnglandfor more than one

under proviso to sub-section (1) of Section 4;
(h) Assessment of tax by the competent aléj;ﬁdx’?i’ty under sub—sec&on (3) ofScc

(i) Delegation of powers, duties ar‘idA fun
section (2) of Section 6; and

() Al other matters which may be, or are requlredtabp rescubedunder this Act.
~ (3) In making any rule under this Section, the State Govern

thereof shall be punishable with fine which may extend to five thousan
breach is a continuing one, with further fine which may- extend to ﬁve

day after the first during which the breach continues. .

ere the

(4) All rules made under this Act shall be laid on E‘fhc table of the ﬁégishtive' Assembly. -

: 12. If any difficulty arises in giving effect to the provisions of this Act,’_thérStatq Gove
~may, by order, not inconsistent with the provisions of this Act, remove the difficulty :

Provided that no such order shall be made after the expiry of a period of two years from
the date of commencement of this Act. ‘ :
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